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HON'BLE MR. A.K. PATNMK, MEMBER (J) 

HON'BLE MR. RC.M!S!A, MEMBER (A) 

R.K. Gin, 

aged about 35 years, 

At/P.o.-Ganeswarpur. Dist-Cuttack, 
Now working as a Casual Labourer 
at Panchupandav Temple, 

Ganeswarpur. C hattia, 

I1 t-Cuttack 

(Advocate's) for the AppliL'art Mis- B. a1. B. IoL; 

.Applicant 

 

Union of india 

Represented through 

The Secretary, 
Department 01 Culture, 
Ministry of 1-Iunan Resorce and 
Development. 

Shastri Bhawan, 

Ne\ D&hi1 10 00]. 

 

1, Director General, 

Archeological Survey ot India, 

Janpath, New Del- P 001 I 

Regional Director 

Archeological Survey of india, 
Salt Lake City, 

icolkata. 

Superinterc1ing Archaologis, 

Archeological Stvvey of India, 
i3hubaneswar Circte, 

Ai-'Tosali Apartment, 

PO.-Satya Na.ar, Ehubaneswar, 
Dist-Khurda-75 1 007. 

Conservation Assistant. 

Archeological Survey of lnd a, 
m-circie, 

Baruhati Ki 	t:e 

1L 

Resnonts 
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I,  
;?' 	 ODER(Qrah 

MR.A.K.PANAK MEMBER(L) 

Heard Mr. B. Rout, Ld. Counsel ftr ne applicant and Mr. S. Rank, 

Ld., Ld. ASC appearing on behalf of the Respondents. This matter came up 

for admission on 03-072012 when this Tribural directed notice to 

Respondents and it was ordered for filing of counter within four weeks. Till 

date no counter has been filed by the Respondents, 

Mr. Rout brought to our notice that the representations preferred by 

the applicant vide Annexure-A/7 series are pending with Respondent No.4 

and he would he satisfied if a direction is issued to said Respondent No.4 to 

consider and dispose the pending representation within a specific time 

frame. 

In consideration of the submissions made by the Ld. Counsel for th 

applicant we dispose of this O.A. with direction to Respondent No.4 vi 

consider and dispose of the representations vide AnnexureAi7 series if no 

yet disposed of, through a reasoned and speaking order within a period of 

four weeks from the dare of receipt of this order under intimation to the 

applicant. 

With the above observation and direction the O.A. is disposed of. No 

costs. 

S. 	Send a copy of this order along with paper hook to Respondent No.4 

at the cost of the applicant tbr which Mr. Rout undertakes to file requisites 

by 15.0I201, 

jLe 
(R.C. MISRA) 	 AK. PATNAIK) 
N4EMB ER( A) 	 MEMBER(J) 

bks 


